IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAOQ BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO,570/96

DATE__OF _ORDER__:__04-08-1338.

i e B D A DD T A AR S i M A A FE T e S S

Batween -

G.Jevakinandan

P Appllcant
And

1., The Union of India, rep. by the Secretary,
to Govt.; Ministry of Oefence, South Block,
New Delhi-110001.

2, The Dafence Ressarch & Development Orgsnisation,
Ministry of Defence, New Delhi-110001 rep. by the
Scientific Advisor to D;fenca Minister.

3, The Director, Osfance Research & Davelopment
" lLaboratery, Kanchanbagh, Hydersbad-5000 58.

+s+ Respondents

Counsel for the Applicant : Shri N.Ram Mohan Rao

Counsel for the Respondents @ shri V.Rajeshuar Rao,[GSC

THE HON'BLE SHRI R,RANGARAJAN H MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (3]

(Order per Hon'ble Shri R.Rangarajan, Member {A)

[ ) 2.




G-

" assessmant Por promotion to the post of Technical Asst.

. 1 "‘5"'960

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

- - R il

Heard 5ri Siva for Sri N.Rem Mjhan Reo, counsel f pr the

applicant and Sri V.Rajeshuar Rag, learned standing couhsel for

the respondents.

2e This OA is filsd mwaying for 8 declaration that the action

of Respondent Na.a in not considering the case of ths applicant

for promotion to the post of Technical Asst.’'B' includad in Gr.2

of category 1l of DRDO. TCR Rules, 1995, treating him

ble is arbitrafy. illegal and viclative of the articles

fs ineligi=-

of caons-

titution and for a congequential dirsction teo the respofdents for

8' along

with others by subjecting him to the intervieu as scheddilied betueen

6th to 9th May, 1996 and to promote him, if found suitaf

3. ‘The applicant while working as Jr.Scientific Asst
was prohoted to thg post of Technical Asst.Gr.'A' in acd
uith the recruitment rules. For promotion as Technical
he has to put in Five years of sdgervide as Technicél Asst
was not having that service qgali?ication for promction
He submits that his earlier sargice as Jr.Scientific Ass
Oraughtsman=-A should be ceuntéd for the purpossz of count
But that was not accepted

requisite five years servics,

he has filed this OA for the prayer referred to aove.

4, At the time of admission an interim order was pass
This interim order reads a s balow :-

The applicant in this OA should be intervisued

1

le.

Gr.I1
ordancs
Asst.Gr.'gﬁ
.Gr.A. He
in Gr.'A’,
t. and

ing the

« Hence

ed on

..03.

‘§>//petueen 6=5=86 and 9~5=96 or at later date if he
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by the Administrative Officer of DRDC. A letter dt.30

hag put in a total of five years of service in
the cadre of Tradessman ‘A’ and Jr.Scientific Ass
6r.11 put together and fulfils necessary educati

gqualification. But his result should not be pub

shed until further orders.,
In'pursuanca of the interim order it is stated that th
was interviswed but his results are not published yet.
the learned counsel for thé respondents praoduced the 1

addressed to Sri V.Rajeshuar Rao, learnsd standing cou

o

1».
¢nal

| 1=
@ applicant

Today,

etier

56l {:::)

=498 is

enclosed to that letter. Para«4 in that letter reads as under i=-

4. By virtue of 5SRO 141 of 11th August, 1997
both the applicants become eligible for consider
for promotion as combined service in the erstwhi
grades of Tradesman 'A' and JSA - Il is to be ta
into consideration for determining sligibility.
fore, the SRO 141/97 is beneficial to them as re
sought by them in their OAs have bsen provided b
said SRO.

In view of the above, the applic ant is to be considere
post éombining his services put in as Jr.SgientiFic As

Draughtsman=A for computing the five years of service.
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Lief
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It is also

Lk

statad that this letter takes effect rrom a retrospectlive effect

i.e. fromthe date of issuance of original recruitment
The legarnsd counsel Por ths respondents also submits t
obgervation is in a ccordance with the rules. Hance he

tion for releasing the results which are kapt'in a sea

The  letter dt.2B-7-98 is takan on record.

Se In view of the above, the respondents are prmit

release the result of the applicant wvhich was kept in

cover in terms of interim order dt,5-1-96., 1In cass th

rules.
hat the above
has no ob jec-

lad cover.

ted to

a2 sealead

8 aplicant
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is found eligible for promotion, the same should be grarted to

him in accordance with the rules.

5e With the above direction, the OA is disposed ofy |No

N

order as to costs.
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(8.5, JATPHRAME BHUAR) (R.RANGARAR N)
Member (J) Member (A) ”/Q
& | .
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Dated: 4th_August, 1998, >
s Dictatsd in Upen Court.
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Copy ta i
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Tho Secretary, Ministry af Dsfence, Seuth Bleck, Ngw Delhi.

The Scientific Adviser te “efence Minister, Dmfancq Ressarch
& Devalapment Organisatien, Ministry eof Ofsnce, Nau Delhi,

Ths Dirscter, Dafesncs Research & Develepment Labaratury, 
Kanchanbagh,. Hyderabad,. ]

One capy ts Mr, NoRam Mehan Ram,lﬁdumcntm, CAT., Hyd.
Ono capy te “r. V,Rajesuar Ram, Addl.CGSC., CAT., Hyd. ’
One capy D‘,R;(A), CAT., Hyde ' |
Ons duplicate cepy. o
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TY-ED BY g CHEICZKED 3Y

CUPAAED BY h APPRIOVED BY

«

I THE CENTRL ADMINISTRATIVE TRIDUMAL
HYDERABAD BENCH HYDERA BAD

iTHE HCH'ELE SHAB R.RANGARAJAN : M(A)

ARND

THZ HMOW'SLE SHRI B.5.0A1 PARAMESHIAR &
M{J) -
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ADMITTED AND THTERIM DIRICTIONS
1SSUED

ALLIUED

DISPUSZD _JE W

H DIRCCTIONS

DISMISSED

Gentrd Admiistiatys |
79 | DESPATCH

17 A5 1998
T gewar iy

HYDERABAD BENCH






